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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O.A.  No. /34/91 
T.A. No. 

DATE OF DECISION 7/5/9  3 

L1ShJcU.1J 	;hons1e 	Petitioner 

i• .J. .1-iiciji 	 Advocate for the Petitioner(s) 

Versus 

o ji1i others 	Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. .- 	 : Juici1 

The Hon'ble Mr.  

I. Whether Reporters of local papers may be allowed to see the Judgement ? L-- 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? ' 



. . 00 2. . . . 

1ash}cumar Baburco Bhonsle, 

Ao 
ubs dtute ktha1isi, 

.784,'t/3, 
Uhdnd,1LighUflath haw1e, 

hind 2olice Corz isioL1r ufice, 
shah iag, 
hrdr.ibad.380 004 • • • .L ij IU.-J.i' 

dvocata 	 ir .2 • 

versus 

1. Union of mUlct, 
lnistry OL k\dilArays, 

L\jotce to be seve throu 
Genera 1 inaçr, 
Jctsterfl Railway, 
Uhurchga t, 

020 

2 • D1V15Oilc- 1 R ilway ianager, 
Wastern Railway, 

L'atapnagar, 
VLdoiara-390 u04 

3 • 3enior Divisional i..tchC±ctl nç4neer (&4), 
1)1-ui otice,stern iuilwey, 

V0ociara-390 304 

Avocaite 	 r.J.$.Shev5e 

ORAL_ORDER 

o../34s/91 

Date :7/5/93 

Per Hon'hle 
Juziicial fiLmbCr •  

Huctra ludrnct5 Hivoctes. 

r.2..-jndct toj. che ct;ctljcunt and r. .U.hevac is 

reserit or che resaon3.ants. 

2. 	 Learned anvocctte .r.Ectnde :tade 



soec lal mention to rake the prset1t mctter on file 

because the applicant wants to withdraw this original 

a)pl1cation to enable him to file fr:sh original 

application before the 	Eo..bay Bench on the 

same cause of action. Ir.3hrvde is present for the 

respondents. vie 	llow this special mention today, 

having regard to the urgnt ned of the applicnt, to 

withdraw this u .A. Unfortunately ihcn the Rgistry 

was aireccad to puc this jtatter before us, the answer 

given is that the file is not tracaole . Hving regard 

to the acove spacLl mention, we permit the apr LLcri 

to withdaw this . .., so that he can make a rre 

c.. before ombdy Bench,o...T. on the same cause of 

ctiOa. lj ... is el rowed 	to be iLhecwe CC c inel 

it is is osaci of. Jo ora. as to costs. 

3. 	After this order was dictated, the Seccion Jisicer 

ha out the file or this 3.-. befo:c us. !- rce, this 

order be noted in the file. 

1lk1 L-'1 

j.. iolhatkar 

() 
	 Jeber J) 

L 
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